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SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

CRLMP. NO. 6067, 4430, 4432-4433/2008 in CRIM NAL APPEAL NQ(s). 1201
OF 2007

SUDARSHAN KUMAR & ANR. Appel | ant (s)
VERSUS
STATE OF HARYANA Respondent (s)

(Wth appln(s) for exenption fromfiling OT. and for bail and appln. for deletion

of mane of Appellant No.2 and directions and office report )
Dat e: 15/05/2008 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE A K. MATHUR
HON BLE MR, JUSTI CE AFTAB ALAM

For Appellant(s)
M. Rajesh Tyagi, Adv.
Dr. Aparan Bhardwaj, Adv.
M. Atishi D pankar, Adv.
For Respondent (s)
M. Devinder Pratap Singh, Adv.
Ms. Naresh Bakshi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties.

Learned counsel submits that Appellant No.2 has already
expired. Therefore, he prays that his name may be del eted. The nane
of Appellant No.2 is accordingly, deleted.

The Appellant No.1 be enlarged on bail provided he furnishes a
personal bond in the sumof Rs.10,000/- and two sureties in the sum of
Rs. 5,000/ - each to the satisfaction of the Trial court.

(Sukhbir Paul Kaur) (Vi jay Dhawan)
Court Master Court Master



